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Heard. The learned counsel for the petitioners has 

stated that the d~cision. in OA no. 35/92 dated 6.9.94 is 

sought to be revie'.,;ed on the grounds stated in the Review 

Petition under Rule 17 of the Central Administrative 

Tribunal (Procedure) Rul·es,. 1987. The impunged decision 

was made on 6.9.94 and the petition for review vlas filed 

on Ql. 2. 95 after a delay of more than four months. The 

learned counsel for the petitioners drew our attention to 

another MA for condonation of delay for filing the Review 

~~- Petition. Since there was a delay of more than four months, 

the entire period of delay should have been explained for 

the purpose of condoning the same. The reasons for condona-

tion of delay appear to be general and vague and are not 

tenable. In the circumstances, the NA for condonat.ion of 

delay and Review 
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Petition are hereby dismisse.d. in limine. 
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